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“That the Bill be passed.”

The motion was adopted,

MR. DEPUTY SPEAKER: What
about the second one?

SHRI SATISH AGARWAL: Both
the Appropriation Bills are passed.

MHK. DEPUTY SPEAKER: Shri
Mohd. Shafi Qureshi, What js your
Point? . ud

SHRI MOHD, SHAFI QURESHI
(Anantnag): The hon. Minister has
mgpentioned about the procedures which
hWe has taken to streamline so far as

" the aiwr customs is concerned. Sir,
there is marked improvement and
there is no doubt about it. I have
seen i{ in Calcutta and at other air-
ports. But I would request the Minis-
ter to take particular care about the
set customs and land customs. It
takes 45 minutes from Amritsa~ to
Lahore but 1t takes 2-1/2 hours for the
customs to check the pcople at Attari.
So, if some system could be adopted
which could facilitaic the people
pgoing from India to Pakistan and
people coming from Pakistan to India
it will greatly help them. BSame is
the quesuion with regard to Bangla-
desh also These steps would greatly
help all of them, My second sugges-
tion is about sea customs. Lot of
complaints are received when the Haj
pilgrims come from Mecca. When
they arrive at Bombay they face lot
of difficulties, It is our experience
that normallv a ship which comes at
the dock takes about 9 days to gct
cleared from the customs. You have
taken steps for streamlining the pro-
codure of air customs. I would re-
quest you kindly to look inlo the sea
csutoms and land customs also, be.
cause, lot of people come from land
from Bangladesh, from Pakistan. ani
dlso people from other countries.

MR. DEPUTY SPEAKER: This is
just a guggestion. But the Appropria-
lion Bill has already been passed,
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SUGAR UNDERTAKINGS (TAKING
OVER OF MANAGEMENT) AMEND-
MENT BILL—contd.

MR. DEPUTY SPEAKER: Now
further consideration of the following
motion moved by Shri Bhanu Pratap
Smgh on the 8th of March 1979,
namely: — NE T

“That the Bill to amend the
Sugar Undertakings (Taking Over
of Management) Act, 1973, be taken
into consideration”,

There are certain amendments for
circulation, Is Shri Ram Dhari Shas-
tri moving his amendment?

SHRI RAM DHARI
(Padrauna): No, Sir.

SHRI B. K, NAIR (Mavelikara):
Mr. Deputy Speaker, Sir, it is sur-
prising that within four months of the
Bill being passed into Act, a move
has now been made for making am.
endments in the Act and the reasons
given there are that the arrcars had
been accumulated not only last year
but also in the earlier yearr. So
coverage has to be provided for that,
it is claimed, The other point in-
cluded is that certain parties have
taken the issue to the High Courts
and so provision is being made to see
that the provisions of the Act urs not
subjected to altack from interested
parties,

SHASTRI

16.07 hrs,

|SuriMATT PArvATHT KRISHNAN  in
the Chair]

Madam, the arrears had besn acecu-
mulating in the past also and the only
reason why the amendment has been
thought necessary just now is that
the Bill was originally adopted in a
hurry without any proper thought,
Even in the Statement of Objects and
Reasons, it is said that the arrears had
been accumulating in the past. Why
was this aspect overlooked? I am
rather surprised, When the original
Bill was moved, I had pointed out
that this Bill was rather politically
motivated and not honesily meant,
I shall only draw attention to the fact
that as it is, in spite of the fact
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that more than Rs, 100 crore had
been accumulated as arrsais, only 10
mills have been taken over go far in
spite of the fact that about 180 mills
had been served with notice within
a fortnight of the passing of the origi.
nal ordinance. And even for these
10 mills they had to pay over Rs. 3.5
Crores as arrears, Now, what about
the other mills who have also been
accumulating crores of rupees. If
they are serious about the Bill, why
should they not proceed against those
Mills which have not so far been
taken over? This is a hali-hearted
measure and it was only a sort of pro-
pagandist piece of legislation. Further,
in the original Bill, the Statement of
Objects and Reasons, says that the
estimated financial obligation of the
Government is only abont Bs. 50 to
Rs. 60 lakhs by way of disbursement
of loans for payment of arrears. But
actually, within a periol of four
months it is seen to be Rs, 120 crores
more, So, it is a sort of miscalcula-
tion which has been indulsed in and
I certainly feel that no proper thought
has been given at that time. It was
only meant as a device to build up
support for the elections in Samasti.
put, Fatehpur and upper India areas.
When the control was lifted, the pri-
ces of sugar fell from Rs. 350.00 to
Rs, 22000 per quintal. This sharp
fall was unavoidable and anybody
could see that the mills will be in
doldrums. They were facing very
serlous crisis and it would have been
proper for the Government to come
to the help of the mills, Instead of
that, they depended on the State
Government and they expected the
State Governments to come to their
rescue, That too. they did half-
heartedly. They have alreadv given
some Rs, 20 crores to UP Govern-
ment to clear uo the arrears of cane
dues, Taking a cue from that, the
~Madras Rajasthan and Maharashtra
Governments have also ~oma in the
queue for crores of rupees for assist.
ance to be given to mill.owners to
clear up the arrears.

Now, how do they these mills
to repay the money?™ The sale price
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of sugar in retail is more than fitly
paige less than the cost of production.
What the Minister of State and the
Prime Minister have suggested to the
mill-owners is why they zhould be
selling sugar at less than the cost
price, They could still wait and see
for the prices to go up, That is what
is actually happening now. In March
the prices have begun to *nove up.
That is the way they want to help
the consumer. Why not {acc the pro-
blem in a straight.forward [ashion?
That means subsidising the industry
in a very big way. Rather than tak
ing the circuitous route of helpir

them through loans to cleay up th

arrears, why not subsidige them?

Then, there is another aspect. You
are faced with a glut of 65 lakh ton-
nes to sugar when we are able to
consume only forty lakh tornes or so,
I would suggest that som: new mea-
sures should be found to tone up the
consumpfion. Some steps have al-
ready been taken to increase the con-
sumption of sugar. I would also make
a few suggestions in this pegard.
Though it may appear to be gﬁ naive
suggestion, mv first suggestion’ is this.
In the rural areas, we are , having
‘food for work' programmes iln order
to bring about an improvemaent in
the development work. So fap- as we
have been including wheat a ng rice
to be given as wage 10 the Ia~' bourers,
Why nol include syiar alsn? We ar. o
supplus in sugar. Once we establish
a market for gugarin the rural areas,
a liking for sugar‘n the people, the
consumption in coure gf time will o
up.

Then, we have the 1§*rition pre
gramme for our chila’) n the
schools. There also no sugr is in-
cluded; only grains and vegotadles are
there, This is the Internationa! Year
of Child and it would ba very appro.
priate if we include some sweet items
for children also in their food. That
wil] certainly create a taste ang better
appreciation by them for th2 food,

Bven 8s it is, today, it is a sinking
industry snd the Government is im.
posing excise duty to the extent of
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17} per cent. Why continue this ex-
cise duty? The excise duty has justi-
fication only when there is a shortage
in the market and when  there is
scarcity. Now, we are faced with glut
and the amount collected by way of
{xcise duty is much less than what
$ou have to give them by way of
assistance. Why not eliminate this
duty altogether? There were two
slabs of excise duty earlicr and now
you have taken a step to make it uni.
form for the en‘ire product It is
time to abolish or at least suspend
the collection of excise duty for some
dime, At least temporarily ydu can
do away with the collectioan of excise
duty, Angd it will go a long way io
_assist the suggy industry. A certain
policy has to be evolved about the
sugar industry, for refiving it, It
<an only be done by increasing con-
sumption. Rather than resorting to
the device of helping the mill-owners
to pay off their arrears through loan,
it would be rather fair {o facz the
problem as it is, and try to subsidize
and help the industry by other means,
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Therefore, 1 shall, with your permis-
sion, make g few observations.

First of all I would like to submit
and I am aware that hon. Minister is
intelligent enough, but I think some
Constitutional proprieties have been
over-looked by the hon. Minister while
drafting this Bil] and while bringing
this amendment. The Co-operative
Sugar Mills have not been excluded
from the operation of this Bill. Now,
Shri Kanwar Lal Guptp is not here. I
may assure him this co-operative sugar
mill or any private sugar mill or any
sugar mill, if it brings in politics, I
will condemn corrupt politicians. 1
wil] be second to none. But I think
he is not aware that in many parts of
the country there are many genuine
organisations and he ghould not
condemn those organisations.

MR. CHAIRMAN: Since Shri Kan-
war La] Gupla is not present. he is
nol going to be aware,

SHRI ANNASAHEB P. SHINDE: 1
wag referring to the hon. Minister that
vooperation, according to our Consti-
tution, is a State subject. Co-operative
orgunisations are not governed by
Company Law, For framing this
legaslation and bringing this law, at
least to my mind, as per Constitution,
it is neither in the Central List, npor in
the Concurrent List. It is exclusively
in the State List, This enactment by
itself is not within the purview of the
Centre, That is my first objection.

Apart from that, even as a matter
of propriety the Government of India
1« a federal entity and if the Central
Government wantg to enact legislation
in regard to,organisations which is
governed by a State law, at least
propricty demands that State Govern-
ment should have been consulted. My
question {o the hon. Minister is whe-
ther they have at least showed good-
ness to consylt the State Governments
in this regard. As far 8s my know-
ledge  goes, 1 shall be happy
¥ Minister giveg me some
informatior,  that State Gov=-
ernments were consulted before draft-
ing this legislation, The basic thing is

PHALGUNA 29, 1900 (SAKA)

Sugar Under. 362
takings Amend. Bill

thig is a federal Government and not
a unitary form of Government. Unfor-
tunately, the present policy makers on
that gide forget it. They, perhaps, do
not want to attach any importance to
the federal entity and, therefore, this
propriety of consulting State Govemn-
ments in regard to the State matters
which are on the State List has been
overlooked by them.

1 submit with this background that
Co-operative Societies are governed by
State Co-operative Law and it is not a
Bill of acquisition. Had it been an
Acquisition Bill, taking over comple-
tely, or nationalisation, my arguments
would have been on different lines, It
ig taldng over for a temporary period.
Therefore, it is highly objectionable
that such a measure has been brought
by the Central Government without
consulting State administration or the
State Government,

Secondly, as far as this Bill is con~
verned, and I have given notice of an
amendment, that at least co-operative
mills which are owned by farmers
exclusively in which State Govern-
mentg are participants, they should
have been excluded. After all what
ig the fault of those mills. I think the
hon. Minister is not fully aware of the
operations, the way the co-operatives,
particularly in Gujarat, Maharashtra
ang in some of the Suthern States,
particularly, Andhra, Karnataka and in
a number of States, ars managed.

First of all their sugar cane price is
not determined on the basis of the
price you declare here. Their sugar
cane price is determined on the hasis
of working results of the co-operative
sugar factory. That means co-operative
sugar factories have been established
under rule, Those who were exploit-
ing farmers, middleman, traders,
manufacturers, in order to elimina‘e
their exploitation, these co-operative
sugar factorieg have been organised by
the farmers, Naturally, farmers were
happy that on the basis of working
results they would be getting more
price than the price fixed by the
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Government. The prices were vaid to
them on the basis of working results.
But now g8 per this legislation you
want to change the entire system of
co-operation, for ng fault of their’s.

This time Government has comple-
tely bungled in case of management ol
sugar industries and that ig why the
health of the sugar industry is not
good. I will warn the Minister that he
ig laying the foundation of sugar
famine in this couniry after 18 monthg
or two years, lel him take the hint
from me, and if he thinks it to bea
worthlegs hint, let him throw it away.
I fecl sincerely that there is going to
be a great sugar famine in the country
because you have bungled on e num-
ber of isgues. On this limited issue,
even an efficient unit whose cost of
production is the lowest in the country
ig not in a position to get the minimum
price because of the wrong sugar
policy followed by the Government of
India. If the factories are mismanaged
#nd if they are misappropriating the
money of the gugar factories and
resorting to other malpractices, I can
understand. But even an efficient unit
because it ig not in a position to realise
the price of sugar, it is not in a position
to pay the cane price to the farmers.
All sorts of distortions have come into
the economy. The Governments of UP
and Bihar, where poverty is extreme
and budgetary provisions are needed
for removing poverty, are providing
from the budget finances to sugar fac-
toriegy in order to make payments to
the cane growers. I am a farmer
myself and if somebody wants to help
the farmers, I have no objection. But
these distortions in the economy should
not be brought about. How much
sugarcane goes to the sugar factories?
85 per cent of the cane is consumed In
khandsari and jaggery manufacture.
Only 35 per cent goeg for SUgar manu-
facture. You want to pay 35 per cent
of cane growers out of the budgetary
resources. Why not also pay the other
85 per cent growerg who supply thﬁr
cane for manufacture of k@%ﬂ =
jaggery? Why not apply princip!
to other sgricultural commodities
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also? These are the distortiong that
are coming. If you want to apply it
in this case, apply it to all commodi-
ties. Whenever there is a steep fall in
prices of  agricultural commodities,
make provision from budgetary
resources. Bui 1 do not think that
will be the right thing to do because it
will bring in a lot of distortions into
the economy. Because of the wrong
policies of the Government, these dis-
tortiong are coming and the hon,
Minister should see that rectificatory
measures are taken in time.

What ig the reason why the Govern-
ment has seriously erred in the man-
agement of the sugar economy? I
know we are governed by the inter-
national sugar agreement and  the
Government of India iz a party to it.
But ong year earlier, prior to this last
year, they did nol export sugar. I
know that the Government officerg are
aware of this matter, I do not know
why the policy-makers say that in
order to safeguard domestic consump-
tion, we are not exporting. If any step
is taken to protect the domestic con-
sumers, I am one with it. But when
we know that it is not required for
domestic consumption and Govern-
ment hag no place to store sugar, still
they fail to export sugar. That is why
there is gccumulation. There has been
over production. There is no place to
store. After 5 long time, very halt-
ingly, they took the steps of building a
buffer stock of 5 lakh tonnes. The
need was to constitute a buffer stock
of 10 or 15 lakh tonnes. Otherwise,
there would have beenno relief tp the
industry at all. When sugar was
decontrolled, they actually did not
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consumers will be badly affected. This
measure is not going to give any relief
to the sugar industry or farmers. That
is a halting measure and it ghows that
the Government has not gone deep into
the matter, nor has the Government
succeeded in finding out real remedies.
Even if this Bill is passed I do not
think the Government would succeed
in tackling the problem. For instance,
there are a few public sector units
under the charge of the Government,
Have those units paid the price to the
cane growers? Even if the Govern-
ment takes over the sugar fartories, the
financial position of the sugar industry
und even the healthy unitg is such
that Government will not be in a posi-
tion to make payment to the cane
growers. Therefore, this measure is
not going to help the cane-growers or
the consumerg in thig country.

MR. CHAIRMAN: Arising out of
whut Shri Shinde said at the beginning
of his gpeech, I would just like to
remind hon. Members of something
that is there in the handbook. It says
that: “Memberg should not leave the
House immediately after they finish
their gpeeches. Courtesy to the House
requires that after finishing their
speethes they should resume their seat
and leave the House only afterwards,
if necessary.” I just wanted to remind
members of this.

AN HON, MEMBER: But those hon.
Members have already left.

MR. CHAIRMAN: When you meet
them, you can remind them. Earlier
Speaker had also made a remark on
this, I just wanted to remind the
members who are present of the
Practice and etiquette.

SHRI . M. BANATHWALLA
(Poonani): It should be circulated.
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SHRI G. M. BANATWALA: It
should be done every session,

MR. CHAIRMAN: I thing the
memberg should try to read the bulle-
tin and try to absorb what is in it.
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MR. CHAIRMAN: I do not oelong to
that party. I am very sorry to dis-
illusion you.
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MR. CHAIRMAN: Mr. Krishna
Chandra Halder. He has the floor,
not you.

**SHRI KRISHNA CHANDRA
HALDER (Durgapur): Madam Chair-
man, the Sugar Undertakingg (Taking
over of Management) Amendment
Bill which is being debated at present
is very limiteq in its scope. It; object
is to save the poor cane growers from
the present difficult situation. But I
am afraid that through such piece-
meal legislation no real good can be
done either for the cane growers or
for the sugar industry or for the 2.75
lakhs workers engeged in the sugar
industry. At least complete solution
of the problem would not be affectedl.
The cane growers, and all other
growers of cash crops like cotton, jute,
tobacco etc. are victims of exploita-
tion jn two ways. Firstly, they do not
gt remunerative price for their pro-
duce and secondly the have to
purchase all the inputs needed for
their produce at a very high price.
Only last year we have seen that in
U.P. alone about 18 per cent of the
Sugar cane crop could not be utilised
and went waste. Bimilar wag the
case in other sugar cane producing
States like Haryana, Andhra, Karna-
taka, Bihar etc. As a result there
Wag distresg gale and the poor cane
frowers hag to sell their produce at
Rs. 3.50 or 450 a quintal. Whereas
Prices of other commodities were
much higher, Aceording to my estl-
hate about Rs. 100 crores are lying
With the mill owners as arrears of
SUgar can dues. This wag pointed out
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by Shri Ugra Sen also. The purpose
of this Bill is that if more than 10
per cent of ‘the Bugar cane dues
remain in arrears with any mill, the
Government can take over that mill.
But for how long will the Govern-
ment take it over? Will such mills
be handed over to the previoug own-
erg again? This has to be considered
carefully.

Madam Chairman, you know that
in 1976-77 there were 277 sugar fac-
tories in our country and out of them
271 were actually working. The total
investment in those factories were to
the tune of Rs. 800 crores and their
product value Wwas estimated at
Rs. 1100 crores. About 25 million
sugar cane cultivatorg were associated
with the sugar industry and 2.75 lakh
workers were employegd In this indus-
try. In 1975 our country earned
foreign exchange valued at Rs. 475
crores through this industry alone.
After the cotton industry, this is the
largest processed industry of wour
couniry. Therefore the Government
chould enact a comprehensive legis-
lation and have a comprehensive
sugar policy, Out then it will be
possible to save this important indus-
try as well as the cane growers.

Madam, I will like to draw your
attention to a report in the ‘Business
Standard’ paper dated 13-1.79 where
in wag stated that a Cabinet Sub-
Committee has been appointed under
the Chairmanship of Shri Jagjivan
Ram tp consider the question of
nationalisation of the sugar mills
jssue. I would like to know what
happened to that. In the same paper
dated 20-1-79 it was also reported
that the Chief Ministers of Punjab,
Haryana and Uttar Pradesh met in
Delhi in January and considered the
difficulties faced by the sugar indus-
try as also by the cane growers.
After deliberations they had suggest-
ed the creation of a buffer stock amd
repayment of the sum received

**The original speech was delivered in Bengali.
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through levy of excise duty to the
farmerg in the form of rebate so that
they may get somewhat remunerative
pricé. It wag further reported that
our Prime Minister, Shri Morarfl
Desai wag against the creation of a
buffer stock because of paucity of
funds etc. I want to know whether
this i3 a fact.

Madam, the price of sugar cane has
been fixed at Rs. 10/- a quintal. This
price ig too low. In U.P. and other
places agitations are taking place
under the leadership of Sangram
Samiti for fixing the price of sugar
cane at Rs. 15/- a quntal., I also
demand that the munimum price of
sugar cane should be fixed at Rs. 15/-
a quintal. I want to say that instead
of bringing forth such piecemeal
measures, a comprehensive Blll ghould
be brought forth for helping the cane~
growers the sugar industry and all
those workers associated with this
industry A comprehensive policy is
necessary for that, I want that the
sugar industry should be nationalised.
After nationalisation the management
should not be left in the hands of
inexperienced bureaucrats who have
no knowledge of the inherent prob-
lems. The management should be

: entrusted in the hands of such people
who are well versed in the problems
of the cane growers, the problems of
the industry and have sound insight
in domestic consumption and in mat-
terg of export. The management of
the nationalised mills should consf$t
of exports in all aspects of this indus-
try and should have representatives
of the cane growers and workers also.

Therefore, I conclude by Baying
that we must have a comprehensive
legislation and a comprehensive sugar
policy to save this large and important
industry with which milliong of cane
growers and workers gre associated.
The industry should also be national-
ised and managed by the category of
persong suggesied above. Thank you
Madam.

MARCH 20, 1979

Sugar Under-
takings Amend. Bill

17.00 hrs.
ﬂmm&m):mﬁr

3133791344
i3-7422
ii§%§§§i§
mgg iﬁ i
iga«ig
12517
g-iga
iaaai 1

3379
?_'gﬁ’m.
H
iz
=4
;ﬂ
23
iz

® symfes 38 T7He W WA e i amr
g et e Y TWUF WAL | WA W

I
% 3%525

2s531
Agigiiad
3T=g§i§%
diiedge
aiigiggié

giia?ﬁﬁ

3
:
3
3
3
1-

$1s
1
)
Aa
o33

-

194

ig

iz
i

ﬂ}
i

"33
a3
33

111
i1
3

11,
4
i
it
533
21
iggi
iy

F
FEE
a4y
3
%1
3
1
i
52%

-
[-]

;;aa;g:
e |
RERE P
EEEN]
3;; i§
pEErel
m!’ i!'
;gﬁai
1183

!
:
i
|
31



Sugar Under.
takings Amend, Bill

SHRL M. RAM GOPAL REDDY

;

; .

ﬁmmWMﬁWMWﬁMWW T mmmm B ebesk
& m memm mmW it

Py P E* &% ﬁ s E EE
mmmmﬁw@ ST R G T ]
mmm w&mW mmmmm-m g ﬁmm wmn i mma fsipeats

m sEEEEEEET .mm. : m sm £ a.mm.nn wEE bl
%m it Byt m.mum.mw S

mm m#iéﬁmﬂmw .m.ml..m iM
E CErEEEE-FsEEs mmmamm

, 1900 (SAKA)
Reddy.

Sugar Under- PHALGUNA 29,

WMW&M&EH

wmmmm mmMW Brfeer: £
m«mms mmmmwm mmm s EECEE



375 Sugayr Under.

takings Amend. Bill
country. .. (Interruptions) in helping
himself he tries to help the cane-
growers.

Sir, sugar is a commodity which is
produced in six months and T % to
be sold in 12—15 months. What
about the 6—P months period—I am
asking? If the dues are more than
10 per cent, the government is going
to take over the factories. How is it
possible for the factory to pay the
full money, holding stocks for 9
months. Of course in my State we
pay on the 15th day of cane
supply to private, government
and co-operative sugar factories.
But some members, without under-
standing the sugar industry and
the problems facing the industry,
are trying to attack Maharashtra
sugar co-operatives. I am a neigh-
bour to that State and I have seen
Maharashtra sugar factories. In that
backward regions Shri V. P. Naik, a
sitting Member of this House, and a
former Chief Minister of Maharashtra,
hag started establishing co-operative
sugar factorieg and the area has
become very prosperous. Shri Vasant
Rao Patil, a former Chief Minister of
Maharashtra, has established several
co-operative gugar factories 1 the
State and they are paylng very high
price for sugar ceane. Once they
even used to pay Rs. 180 per tonne
when the Government price was only
Rs. 100—110.

It is unfortunate that people go
on abusing the co-operatives. THEY
say sugar empire of Maharashtra.
Three years ago, the entire sugar
cane crop in UP {ailed there being no
rains and also there were many pests
which destroyed the crop. In that
situation, it was Maharashtra sugar
that saved the country. You have
all forgotten that and you go on aPBus-
ing that industry and its promoters.
1 want to know whether it is a fact
after take-over of four sugar factor-
ies in Maharashtra by the government,
these factories have not paid even the
wageg to the workers. In our State
on the 30th day, if the wageg are not
piid, simply the head of the Manager
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will be broken. I do not know why
you are going tp take over the fac-
tories wWhich you cannot manage.
Threatening is all right but don't put
that threat intp action ang don't go
on trying to condemn this industry
which is doing yeomen service.

You have to make some provision
for giving loang on the sugar stocks.
Loans on the sugar stocks are mount-
ing with high rate of interest sugar
prices have gone down, the Banks are
demanding the Marginal money and
demanding to refund the money.
Under such circumstances your insis-
tence of taking over the factomes is
not proper. Most of our factories are
quite prosperoug and, they will pay.
But most of the factories in the coun-
try are not prosperous and self-
sufficient. In Andhra, Xarnataka,
Maharashtra and Gujarat, they are
paying. You should do something to
help those factories which are 1n dis-
tress.

1f you want the sugar industry 1o
survive, you have to take a Jong-
term view. If you are going to carry
out this threal—some respon:ible
members of Janata are talking that
all sugar factories should be nation.
alited, because of their ‘bookish
socialism’' they—with thig fear being
there, most of these sugar factory-
owners are not modernising théir
factories. So the position must be
made clear...

SHR] KRISHNA CHANDRA BAL-
DER: They have become sick.

SHRI M. RAM GOFAL REDDY:
They have become sick on account of
Government Policy. It iz the govern-
ment after nationalising certain fac-
tories who have not paid wages to
workers for the last 4 monfhs. This
ig nationalisation. The Govetnment
have also to get money from the
banks. But if there is no production,
how and wherefrom will the govern-
ment get meney? That is the tromble,

Our hon. Minister, Shri Barnala has
done a good thing in removing the con-
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trols on sugar but fajled to regularise
the releases. There is a cut-throat
competition. The Maharashtra sugar
factories will gurvive and only the
others in U.P., Bihar factories will die.
Whatever sugarcane is produced in
U.P. in four acres that much cane is
produced in Maharashtra in one acre
and in 1} acres in Andhra Pradesh.
But you do not see the yeoman ser-
vice that has been rendered to the
sugar growers and sugar industry.

Vasant Dada Patil, in Sangli has
sugarcane in his five acres of land.
He has established a sugar cane fac-
tory which has produced 6,000 bags
of sugar per day. There they have
established a college, a hostel where
the poor people are given free food.

MR. CHAIRMAN: Mr. Reddy, you
are repecaling yourself.

SHRI M. RAM GOPAL REDDY:
What [ tell the Minister is that the
M Ps. are ignorant of the fact about
the sugar factories. I request them
to go and see the factories in Maha-
rashtia, Andhra Pradesh, Karnataka
ang Gujarat as to how the cooperative
sugar factories are working there.
Then they will understand as to how
much of money they are contributing

way of excise duty and how much
of money they are contributing by
way of sales. and how much of
money they are paying to the labour-
ers. These things must also be taken
into account, What does Shrj Ugrasen
know about sugar Industry? He does
not know anything about the working
of the sugarcane factories in the
South. Without seeing them he goes
on speaking. Let him go there
tomorrow if he has the time. Also
let Mr, Gupta go and see. Without
understanding they are talking about
the sugarcane factories. They talk
about sugarcane at the time of takifig
Sugar cane juice in Delhi. Why should
they go on talking about the sugar-
cane factories? At least before talk-
ing about them they should pay @
Visit but they should not go on the
basis of what they read in the news
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papers near in Market piace. Let
them go to cne of the sugar factories
and see for themselveg ag to how
they are working and how the people
in that area are benefited. Maha-
rashira State has become very pros-
perous. That area is worthseeing.
Let them see the irrigation system
and boring wells. They are making
use of much water by lift irrigation.
Take for instance Sangli. There are
35 lift irrigation schemes over river
Krishna to irrigate about 35,000 acres
of land. Most of the water of
Krishna which hag to come in Sang-
li is being used in Maharashfra. By
the wholesale nationalisation if the
Minister does not leave any sugar
factory in the country, then the sugar
faclorieg may become sick within two *
or three years. I would warn you,
as Mr. Shunde has just said, fhere
will be sugar famine by 1980 or 1981,
The cane area in A. P. has and by
the time gone down by 40 per cent.
We go to next elections; the Janata
Government will be out leaving sugar
famine in the country.

MR, CHAIRMAN: Is there not an
invitation to Andhra Pradesh also?
Mr. Hukam Dev Narayan Yadav,
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upon the Government is this. I would
tell you what happened in my cons-
tituency, in my district. There is a
tehsil whose name is Vita. It is in
Sangli distriet of Maharashtra. Hun-
dreds of cane-growers there have
brought their cane in & procession to
the tahsildar's office and dumped the
whole thing near the tehsildar's office.
They are not able to get c¢nough
price; they are not able to have the
cane crushed. They delivered their
cane there and they went away peace-
fully. We want to know from the
Government as to what steps they are
going to take to give relief to them
so that they are not affected by the
ill-thought out policies of the Gov-
ernment. It is a sort of man-made
crisis.

When the hon, Deputly Prime Min-
i'ter and Minister of Finance imposed
some of the levies in his Budget
Proposals, the country was glad to
know that some of the wives of Min-
isters went to him and pleaded tor
some relief in those cases. 1 am glad
that the Dy. Prime Minister came out
with his sympathetic consideration.
But, may I ask this: Is it the dutly
of the Ministers’ wives only to pro-
tect the interest of the consumers
ulone? Are they not at all worried
or concerned about the cane-growers
in the country? Will they lead such
a demonstration to the houze of our
present Agriculture Minister or the
Deputy Minister? I don't think so.
They will not go to that length. And
the answer is quite simple. A point
was railed by one of the Janata
Members. He referred to a referen-
dum. Will it be referendum of the
tonsumers only? Will the Govern-
ment take the referendum throughout
the country of the cane-growers
only? I am sure that hundred per-
cent would be voting against the
Measure taken by the Government
itself. I therefore urge upon the
Government to retrace the step. They
thould not have any sort of @dho-
CBM in thess matters. The loop-
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whole matter before it is too late.

What I submit is this. There is a
crisis since decontrol of sugar was
undertaken in August last year.
There is one thing lacking in respect
of solving this problem. There is no
political will on the parl of the Gov-
ernment to come to the help of the
cane-growers in a sufficiently decisive
manner, The last point which I wish
to point out iz this. The Government
says that they are most concerned
with the arrears of the cane-growers.
Will they undertake a survey in the
country of the indebtedness of the
cane-growers, which has been the
result of these half-hearted measures
of the Government? It is my request
to the Government that the Govern-
ment should see to it that they are
not indebted due to the short-sighted
policies of the Government. These
are my suggestions and 1 hope that
the hon. Minister will consider them.
With these words I conclude my
speech. Thank you.

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): Madam Chair-
man, 1 am very thankful to the hon’
ble Members who have contributed ta
the discusiion on sugar. At the out-
set 1 would like to say that this is
not a Bil] to solve the problems of
the sugar industry. This Bill has a
very limited objective. One of the
clauses of the Act that we had passed
left it ambiguous. It could be inter-
preted in two ways and that has led
to certain difficulties in the imple-
mentation of the Act and, therefore,
we have come again"before this House
to seek an amendment in the Act.
The objective is very simple. We
want to remove ambiguity and make
our intentions very clear. Our
honourable Member has proposeg that
this Bill should be circulated for eli-
citing pubf¥™sinion.

MR. CHAIRMAN: He hag not mov-
ed the amendment.

.
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SHRI BHANU PRATAP SINGH:
Alright, Now, a charge has been
made that we have mis-managed the
sugar industry. I will take up that
charge a little later because the sugar
policy has been attacked from all
quarters in one way or the other. 1
would first like to briefly state some
of the achievement: of the new sugar
policy. First is that sugar is now
available at a rate al which it was
not available during the last so many
vears The consumers are very hap-
py. How in the moit interior parts
of this country, sugar is available in
plenty and that is why its consump-
tion hag gone up. According to my
assessment of the situation, the sugar
wndustry suffers from two disadvan-
tages First, is of over-production
and :ccond due to out-moded plants
of the factories in Uttar Pradesh and
Bihar If we can take care of these,
1 think, the sugar industry has a very
bright future.

As far as over-production 15 con-
cerned, I am very happy to inform
the House that that problem i: nearly
solved Since the de-control of sugar
its consumption has gone up consi-
derably, It has gone up by nearly
25 percent and it is now 5 lakh ton-
nes a month for the la~t five months,
If we continue {o consume sugar at
this rate we would have consumed
60 lakh tonnes plus if we add to it
the quantity that we have decided to
export then the total will be nearly
63 or little more than 65 lakh tonnes
that we will be producing this sugar
rear So a> far as the problem of
increase in carry-overg is concerned
I am hopeful that the carry-over will
not increase and to that extent the
problem of over-production seems to
have been solved.

I would also like to state that in
the dual price policy that was in
operation for a long time there was
lot of corruption. In large parts of
the country levy sugar which was
intended for rural areas never reach-
ed there. There was serious leakage
and recording to my estimate black-
money to the tune of one hundred
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crore of rupees was generated due to
this dual policy alone. All that has
been overcome. We certainly have
new difficulties and I do not claim
that the sugar industry is on a very
sound basis even now. But I must
state that it is on the way to recovery
The sugar industry in the past was
on very artificial props. Firstly, it
depended on exports and secondly on
very high prices in the open market.
As far a: the international markets
are concerned, at that time the price
of sugar wag &£ 700 per tonne and
now it is in the neighbourhood of
£ 100 per tonne. That difference is
there and we cannot escape such a
drastic reduction in the international
pricc We have to be a part of the
world and if something like that hap-
pens in the rest of the world, we will
also have to experience the reper-
cussions

Now, about the charge of mis-
management In facl, we are not
managing them at all. We have freed
the sugar industry except fo the ex-
tent that they are required to keep
crushing and to keep on paying the
statutory price’. We are not trying
to manage the sugar industry. If
there 15 mismanagement, it is becausc
of the cut-throat competition tha!
the 1ndustrialists them:elves entered
into And I am sorry to say that the
cooperative mills in Maharashtra
were the first to start selling by
undei-cutting the rate;. Who asked
them to under-sell? We did not ask
them to sell their sugar at Rs. 160/-
or Rs 170/- per quintal.

SHRI ANNASAHEB P. SHINDE:
How ton pay the cane-growers?

SHRI BHANU PRATAP SINGH:
How are you managing now? As I
have said earlier, they were surviv-
ing only on artificial props. Even
aftergdecontrol the industry had been
asking the Government for regulat-
ing its releases. Why should the
Government regulate the releasea?
It is the function of the industry it-
self, and I understand that you are



385 Sugar Under- PHALGUNA 29, 1900 (SAKA)

takings Amend, Bill

doing something on thosc lines now.
You could have done it earlier.

As far as the Government is con-
cerned, after the decontro] we will
waich and will intervene only when
the price rises beyond a certain level.
That we had made very clear. But
s0 long as the retail price remain:
below that level, we are not going to
intervele. And we are not inter-
vening with a purpose, Let the in-
dustry forget those days when they
were propped up by the artificial
means. Let the industry return to »
realistic basiz. Everything would
have gone on fine, but for this cut-
throat competition between the in-
dustrialists, in which, unfortunately,
iI.he cooperative mills are also indulg-
ng.

Contrary to our expectations, the
sugar prices fell very stepply. I con-
cede the point that if those prices had
continued, it would have been very
difficult for the Mills to pay the cane
ducs. While, we are not intervening,
the sugar industry has itself decided
to sell its products according to cer-
tain discipline. We are happy that
while their prices remain below the
prescribed level, they will be able tv
raise the price of sugar and generate
cnough finances to pay for the cane
that they are purchasing. We are
trying to help them in every way,
for example,"a decision has been
taken to create a buffer-stock.
Secondly, we have also asked the
banks to enhance the credit limit.
We will help the industry; but we
will not, and we cannot do what is
expected of them. While we will try
10 enable them to pay the cane dues—
I must say it very frankly—if they
Tail to pay, the Act will become
Operative, Whether a factory ia in
the private sector or cooperative sec-
tor, does not make any difference, as
far as we are concerned,

This question has been ralsed by
x"- Shinde. He seems to think thet
m:; cooperative sugar industry can-
m:e tauched by the Union Govern-

Sugar Under.
takings Amend. Bill
SHRI ANNASAHEB P. SHINDE:
You aere misrepresenting me. What
I said was that this was a State sub-
ject. According to the Constitution,
Tth Schedule it is so, and you should
therefore have consulted the State
Government.

SHRI BHANU PRATAP BSINGH:
Sugar industry is a scheduled indus-
try under the Industries (Develop-
ment and Regulation) Act of 1831
which means that the Government of
India i3 the authority to legislate
under entry 52 of the Union List, of
the 7th Schedule and Article 31(a)
(1)(b) of the Constiution. In this
view, there is no need to consult the
State Government before undertaking
legislation.

I may also point out that there was
some urgency at that time. If we had
not acted swiftly, the factories would
not have started crushing. There
was no time to consult the State
Government, but 1 can assure him
that not a single sugar factory has
been taken over, without consulting
the State Government. In many
cases they asked us to stay our hands
for a week or two. We have taken
their advice. Not a single factory
has been taken over, without consul-
ting the State Governments.

Now I come to the loan that has
been given to the U.P. Government.
There is a misunderstanding that that
money is to be utilized for subsidizing
the industry It is not so. It is a
loan, not to the industry, but to the
UP State Government. And they
will utilize it only for clearing the
arrears of cooperative and State-
sector factories.

As far as the factories that have
been taken over by the Union Gov-
ernment are concerned, we are also
taking measures to clear the dues.
Tn fact, against Rs. 7.5 crores of
arrears, we have already paid Rs. 3.85
crores  Wa will certainly clear the
arrears hnfore the end of the sugar
@eAsSon.

I do not know according to what
xing of arithmetic one hon. Member
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said that we have buffer stocks worth
Rs3. 700 crores. That is not s0. We
will be having just 5 lakh tonnes.
(Interruptions)

MR. CHAIRMAN: He is not here
to clarify if. I am sorry.

SHRI BHANU PRATAP SINGH:
Some reference has been made about
the additional price that iz being paid
by the U.P. and Bihar Governments.
At least, we have not approved of
that. They are doing it out of their
own resources, as far as Government
of India is concerned.

SHRI ANNASAHEB P. SHINDE:
With due respect, I know that you
know this subject. But the point is
that the budgetary resources in States
where budget is badly needed for
providing relief to the poor and for
development are being u3zed like this.
Whether it is a desirable measure;
whether it does not create distortion
in the economy.

SHRI BHANU PRATAP SINGH: I
accept your advice and I will pass it
on to the State Goxernments. This
advice is not for us. It is for the
State Governments. I will certainly
pass on your good advice to the State
Governments. A question of prices
has been raised by some friends.

MR. CHAIRMAN: Those who have
raised questions should listen to the
Minister’s reply instead of talking
among themselves.

SHRI BHANU PRATAP SINGH:
One hon. Member has suggested a
price of Rs. 15 per quintal for sugar
cane, Now, under the present situa-
tion, a3 I have said, it is not even
possible to make two ends meet by
puying even the minimum statutory
price. Then how do you expect that
the price of cane will be raised 10
Rs, 15 a quintal? Secondly, I would
like to make this very clear that all
those who are pleading for higher
price for cane, do not with the same
emphasiz plead for a higher price for
consumat,
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SHRI BHANU PRATAP SBINGH: It
ig not possible at the same time.
There will have to be some relation-
ship between the prices paid by con-
sumer and the prices received by the
cane-growers. If I may say so, the
minimum statutory price, taking into
consideration the present low price of
sugar, is not unfair,
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MR, CHAIRMAN: Continuous run-
ning commentary will not be recorded.

SHRI BHANU PRATAP SINGH:
Certain ccmplaints have been made
about the Bihar sugar factories. Now
I do not know whether the hon. Mem-
ber knows that we have not taken
over a single gugar factory in Bihar.
It i the State Government which has
taken over those sugar factories; and
I cannot explain or justify whatever
may be happening there. One hon.
Member bhas suggested thay excise
duty should be reduced. If we du
that, the consequence of that would
be that +he khandsariwalag and gur
manufacturers will just be wiped out.
They are already in great distress
Fifty per cent of the khandsari are
not working; and if we further reduce
the excise duty, then they will have
no chance to work st all. In fact,
reduction in excise duty will not help
ug at all. I have also to state that
while most of the Members are very
sympathetic and I can appreciate
their sympathy that the cane supplier
to sugar factories should be paid
promptly il possible, at g higher rate,
but what is happening to those fa1-
mers who are unable to supply their
cane to the factories. 1 perfectly
agree with Bhindesahib when he says,
if subsidy had to be given by any
State Government, that subsidy should
have gone t{o those farmers who were
making gur or khandsari gut of that.

I agree with the hon, Member who
said that due to no, fsult of theirs, the
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price when the prices are linked to
recovery. Recovery is dependent upon
the quality of the cane as well as
quality of the plant. To the extent
the plant ig damaged and inefficient
the farmers suffer for no fault of
theirs. Thig practice hag been in
vogue for a long time; it is one of the
legacies. We are already studying
whether it is possible or practical to
fix the price of cane according to the
quality. Certain studies are being
made and if we can find a method of
relating the price of cane to its quality
and not to the recovery we will cer-
tainly implement that from the next
Beas0n.

It ig true that this year the arrears
have mounied up. I can assure the
House tliat we will take all possible
measures to gee that these arrears are
reduced. Last season when the arrears
had gone up beyond 84 crores, T had
said that the arrears would be brought
dowpn with’n reasonable limits and we
were mccessful in that. 1 hope that
we will again brinz down the arrears.
It would not be proper for me or the
Government to act in the middle cf

(Interruptions)

MR. CHATRMAN: Do you want to
hear the Minister's reply or not. You
raised a question and he is replying

SHRI BHANU PRATAP SINGH: I
Wag saying that we are fully conscious
Of the noed to clear the arrears and
We will take effective measures, But
if we interveneq and took over the
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factories in the middle of the season
it would not be in the interest of the
cane growers. Let the cane first be
crushed and I can assure you that this
measure and other measures that we
can think of will be taken to see that
the cane arrearg are cleared very soon

after the sugar season ig over.

With these words I think I have
replied to most of the objections. I
move that Bill be taken into consi-
deration.

MR. CHAIRMAN: The question is:

“That the Bill to amend the Sugar
Undertokings (Taking over of
Management) Act, 1878, be taken
into consideration.”

The motion was adopted

MR, CHAIRMAN: We will now take
up clause by clause discussion. Now
I take up Clause 2.

SHRI ANNASAHEB Pp. SHINDE
(Ahmednagar): I beg to move:

“Page 1, line 9,—
after “section (1Y insert—

‘in clause (a), after the words
“gugar undertaking” the words
“other than cooperative society
which is owned by cane-growers
and duly registered under respec-
tive State Cooperative Act or a
cooperative soclety in which Stale
Government is a share-holder™.
shall be inserted and’. (6).
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There iz no need to argue, because 1
have already argued.

SHRI ANNASAHER GOTKHINDE:
I beg to move:

“Page 1, line 14,—
omit “before that date”. (6).

MR. CHAIRMAN: 1 sghal] put
amendment No. 5 to Clause 2 moved
by Shri Annasahep P. Shinde to the
vote of the House.

Amendment No. 5 was put and mega-
tived

MR CHAIRMAN: I ghall now put
amendmen*t No. 6 to Clause 2 moved
by Shri Annasaheb Gotkhinde to the
vote of the House.

Amendment No. 6 was put and
negatived

SHR! ANNASAHEB GOTKHINDE:
Ayes have it.

MR. CHAIRMAN: Do you want
Division?

SHRI ANNASAHEB GOTKHINDE:

Do you not want to hear me?

MR. CHAIRMAN: You have a'-
ready spoken.

SHR] ANNASAHEB GOTKHINDE:
Not on this point,

MR, CHAIRMAN: I have already
put it to vote. This has been negaliv-
ed.

SHRI ANNASAHFB GOTKHINDE:
Ig it the way that the Chair should
behave with these amendments?

MR, CHAIRMAN: The question is:

“That clause 2 stand part of the
Bill".

The motion was adopted,

Claute 2 was added to the Bill.
MR, CHAIRMAN: The question is:

Sugar unaer.
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“That clauses 3 and 4 stand part
of the BilI".

The motion was adopted, -

Clauses 8 and ¢ were added to the
Bill. .

MR. CHAIRMAN: The question is:

“That Clause 1, the Enacting for-
mula and the Title stand part of the
Bill".

The motion was gdopied.

Crause 1, the Enacting Formula and
the Title were addeg to the Bill.

SHRI HHANU PRATAP SINGH: I
beg 10 move: ’

“That the Bill be passed’.
MR. CHAIRMAN: Motion moved:

“That the Bil be passed”.

T
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“That the Bill be passed’.

The motion was adopted.
1800 hrs,

The Lok Sabhg then adjourned till
Eleven of the Clock on Wednesday,
March 21, 1070/Phalgung 30, 1800
{Saka). :



